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m THS CENTRAL DMlNICiai^TIVE TkIBINaL

PRINCIPAL bench

V 0.A. No.2331/94 "

Nevi? Delhi, dated the I3th December, if94

CQRAM

Hon*ble Shri M.V. Krishnan, Vice Chai^«n(H)

Hon'ble Sijit.Lakshmi Swaminathan, Ijeraber(j)

Central S®ctt .Service^Direct i^ffuit)
Assistants Association throygh its
President Shri V.K.Sinha, Room N0.326-C,
Nirman Bhawan, New Delhi.

Shri M.S. Khalsa
s/o Shri Surjit Singh
r/o N-37, Nirman Bhawan,
m's Delhi

Shri Rajeev Kumar Kundi
r/o B-iif, Double Storey,
Romesh Nagar, New Delhi

.. Applicants

(By Advocate Mrs.Rani Chhabra )

V/s

i« Union of India
M/0 Personnel, Public Grievances
and Pension, the Deptt.of persowiel
&Training through its Secretary.

2. Union Public Service Cotaaission

through its Serretary,
Oholpur House, Shahjahan Road.

. .Respondents

ORDER(OaAL)

{Hon»ble Shri N.V. Krishnan, Vice Ch,irman(rt)

This application was first filed only

by the applicant No.i who is the c.S.S, (Oirect

Recruit) Assistants Association .^As this is not

peraiissible,- m 3945/94 was filed adding two

additional applicants as applicants No.2 and 3

{I.
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allowed.

b̂
wh© are daisied to be the affected parties, m ik^y

2^ We' have heard the learned counsel for the

applicant.

3, The brief facts are as follows.

3.i An exafflination was conducted by the

union Public Service GoraraissicanCUPSC)-

Respondent No-2-for appointment to the

post of Section Officers in the Central

Sectt.service against the promotion quota
•

on the basis of a Limited Gompetitive
.

Examination in terms of the notice dated..
•

• •

I8.7.f2 (Ann~i).

3-.2' It is stated that there «^re 34 'vacancies

in this quota out of which 47 vacancies

wese reserved for Sch .Caste aixl Sch.Trioe

( 21 SG + 26 ST). The remaining 47 vacaneies

were to be filled .up bf the® .candidates.

3,3 ^ The results of the written examination mm

declared in September, lff3 (Ann-II)

shows that 126 candidates had guailfied for

aldb^ion of written records.2V

viU

3,4. It is stated that the u.x .3.G. then sent'

a list of 47 successful general Ga.rjdidat«s

arxi 21 successful SG & 5?! eligible.for
,
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appointrosnt. "to "the <^nl»c|Uota atld 3t#/ST

quota tespectively# They ¥»re then

appointed.

3*5 There were thus 26 vacancies in the

SC/ST quota which remained to bs fiilei ap.

3.6. The first applicant understands that the

INpartment of Personnel and Training

(Respondent m.i) had taken up the

matter with the CcwKaission for Scheduled

Gastes and Scheduled Tribes for de«»

reservation of these reserved vacancies^

as such consultation with that body is

necessary. A decision was tal«, after sy.h
d:¥>-

consultation, to/reserve the vacancies arrf

to fill them ^from the Genl.Quota,

3.7 It is averred that the first respondent has

then requested the UPSG to*lease names ©f «

further list of 2^ general caaiidates who

have fully qualified in .the examination, to

fill up the de-reserved vacancies, The

applicants understand that a letter dated ..

30.3.iff# has, in fact, been sent to the/

UPSC in this connection. It is alleged that

the UPSC has not sent the list so far despite

the reminders issued on 6-6-f4, 2?-6-f4 and

5-7-lff4.

tX^



V 3.S. The first applicant has als© directly,

written to the UPSC in this regard ©n

25.8.f4 and on 30.f.f4 without any result,.':

3.9. Hence the applicants have filed this OA.

for a direction to the resporrient No.2

to release tb& further list of successfyl

general candidates as regt#sted'by the

first respondent vide letter dated 3C#3.f4,

and direct the respondent io.i to fill up ;

all the remaining vacancies of Section

Officer's notified on 13-7-1992.

4. We wanted to know from the learrwd counsel as to

how any right accrues to the applicants to get the

relief prayed for,

5. The learned counsel for the applicant states that

vdsen the vacancies reserved for SC/3T has bee de..reserv6i.:

it means that they can now be filled up by General

candidates. The applicants who were genl.candidates

and have passed the examination^have a right to be

appointed to these vacancies. In this connection she has

also referred us to the judgement delivered in OA 52.©/fO ' :

and OA 693/94 (Ann.A-6)



5, We have carefully consiiered this jaatter,

7. In so far as de-reservatlon is concerwd,

©lily an averisaent, has been is^de. No order of the

first respondent has been producer o establish

that de-reservation has been affected.

8, Even if it is confiiaed that there has been,

a deservation, the learned counsel fe-AS not

established that thebther geii®ral candidates

nay have fully qualified for appointment in the

aforesaid examination(i.e. in excess of these

already appointed to the 47 vacancies reserved

for general candidates) have a right to be

appointed. T#ither Rule 13 of the Central

secretariat services Rules if62 nor the instructions

relating to dercservation of reserved vacancies,

referred to in the OA nor the 0.3 ,S, Section

Officers Grade (Competitive exaaination)

Eegulations if66 w^ich have been produced ,givt any

such right to the applicants.

f ♦ We have seen the judgment in OA g»2C/fO

®f the Principal Bench .BS:.P. Sinqh\ Cha^an s. Qrs- .

In that case, the applicants ^ho had

appeared in a similar examination, complained



-/
that in similar Gircylst«n^^s; appointaents vwre sought to

be aade froa a supplementary list of general candidates

to the vacancies of ST/SCs^--that remained to be filled
f

up .that OA was dismissed. That does not mean that there

was any right to get such appoirtment.

10. li, as alleged, the second mspondent has
/a Supplementary

refused to send/list of candidates as requested by

the first respondent, it is only an Inter departmental

dispute wtiich the parties can solve themselves. In any

casejthis cannot give rise to a cause of action for the

applicants to move tl^sTribunal for directio.n.

this view of the matter, we find th it the

applicants have no locus stand! . Accordingly this

application is re jected , sumwarily.

{Lakshmi Swaminathan) (N,V. Krishnan).
Member (j) - ^ (,^)
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